
u

-l

,tfue-;rsr - qsb /bq Registered No.-768l97

Fslqqqt

THEASSAM GAZETTE
wfi{r{"t

EXTRAORDINARY

dtgo9^q-<qf<t e11qftE
PUBLISHED BY THE AUTIIORITY

4\ 622ftP5<, 6rilEF[r{, 30q6'FK, 20t7, 8 StG, 1939 CFF)

No. 622 Dispur, Monday, 30th Octobe42}17,8th Kartika,1939 (S.8.)

GOVERNMENT OF ASSAM

ORDERS BY THE GOVERNOR

LEGISLAI]VE DEPARIMENT : : : LEGISLATIVE BRANCH

NOTIFICATION

The 25th Octobet 2017

No. LG L.5 I nU7 D.- The following Act of the Assam Legislative Assembly which

received the assent ofthe Govemor on 1 6th October, 2017 is hereby published for general information.

ASSAM ACT NO. XXXVII OF 2OI7

@eceived the assent of the Governor on 16th October, 2011)

THE MAJULI T]NIVERSITY OF CULTURE ACT, 2017



t

4724 THE ASSAM GAZETTE, EXTRAORDINARY, OCTOBER 30, 2OI7

Pramble

Short title, extcnt 1.

and
cornmenceoaent.

AN

ACT

to sstablislr and c,nnstitutc a teaching and affiliating Cuttural Univercity in
the State of Assam.

Wlrereas it is expediemt to establish and constitute a teaching and

affiliating Cultural University in the world's largest river island Majuli in the

Starc of Assm.
It is hcreby enacted in the Sixty-eigbth Year of the Re,public of India

as follo\rs;-

(1) This Act may be called the Majuli University of Culnre Act'
aofi.
lt cxtends to the whsle of Assam.
It shall cotne into fsrce on such datc as the State Government

rnay, by notification in the Ofiicial Gaeette, appoint.

CHAPTSR-I
PRELIMINARY

ln this Act, unless ttre context othcnrise rcquires,-
(a) '*Acadwric council" means the Acadenric council of thc

University;
(b) *Affiliatod lnstitgtion" mcans a College or an Institution

affitiatcd to the University and inchrdcs a college or an institution
desned to be an affitiated college of in$titution under this Act;

(c) "Board" tn€an$ thc Board of Management of the Univsrsity;
(d) "Board of Studics" moans the Board of Studies of the University;
(e) "Clancellor" m&ans the Cha.ncellor of the tJniversity;

ifi ..College,' mr/ns an Institution admitted to the Univcrsify in
accordanco with thc provisions of fhis Act and the Statutes and

includcs a College managed by the University;

G) ..Consti&rent Cdlbge" meaor a Ccllege established, managed,

maintsined snd controlled by thc university slld includes a

Collegc ot an institution deemed to be a eonstitueat college of the

Universify;
(h) "employoe" rneatrs 6very lrercon in the wtrols-time cmployment

ofthe University;
"faculty" rneans a faculty of the University;
lGovtrnment'means the Govemment of Assam;
*Instifirte" mean$ the Institgte, Collegc or cenhe athched to the

Uaiversity af an affitistcd Inetitute, ot a constituent Institutc and

the wotd "institrtion" shall be constructed accordingly;

"Othetr Universitios" mcans thc Universities cstablished or
de€md to have bEen establiohcd under any otbcr enaotrnsnts;

(2)
(3)

Dcfinitions 2.

s

(i)
o
(k)

(l)
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-

(m)

(n)
(o)
(p)
(q)

"perfonning arts- include music, dancc, dramq culture which

wsr" credcd by lvlatrapr,mrsh Shankardcvq Madhabdcva and

othsr grcat luminaries of this art and it would also include all
other forms of traditionat musig dance, drama and other cultual
acfivities provailing among different indigeuous communities of
Assam;
'lrcscribed" moans prescribed by Stafutcs, Rcgulations or Rules;
*section'mccns a section of this Act;
n'Statc" means tlre Statc ofAssam;
'*Statutes", *Regulations'" alrd "PJllBs" mearut rcspectively the

'*Stahltes", "Rcgulations" and '*Rules" of the Univcrsity made

under this Act;
*iTcacher' mcans a Professor, Readcr, Lccturer or such other
pcmoa imparting instrr,rction or conducting or supervising
researoh either iu the constituent college or in the departncnr of
the Unive,mity or in an affiliarcd college as the contort may

imply; and
"Universityn' m€ans the Majuli University of Culture established

rmdff this Act.

Incorporation of ?

the Univcsitli

(r)

(s)

CI{APIER.II
TTM UMITERSITY

(1) The Chancellor, the fust Vice-Chanceltor, Memebers of the Board

and the Academic Council and all psrsons, who may hereafter

become such Chanoallor, Officers and Menrbers so long as &ey
oontinuc to hold zuch office or membership shall constitute a

body corporatc, by the name of the tvlajuli University of Culture
and such body corporate shall have pe,lpetual succession and a

corlrrron s€el and may sue and be sucd by that nams.
Ttre headquartErs of the University shall be located in Majuli
Disfrist of Assam.
$ubject to the provisions of this Act ard the Statutes, the

Univensity shall be compot€ot to acquire and hold property both
movable and immovablo, to lease, sell or othsrwise Eansfer any
movable or immovable property, which may have become vestod
in" or may have becn ocquired by it for the purposes of the
University and to coatrflct and do all other things necessary for
the purpose ofthis Act.

4. The Univcruity skell have following objects:-
(i) to promote education, rescarch and faining in various sphcres of

. culture iucluding languags, literafure, visual arts, pedonning arts,

satriya dance, ankia bhaona, mukha (mask making) etc;
(i0 to impart education and dis*eminate learning in architectup and

folktore for the advancsnent of knowledge and for the
betterrnent of society ;

0)

(3)

Objecta
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(iii)

(iv)

(v)

to gmeratc and disaerninat€ learnrng and promote creating
cxoellsnce in various spheres of culture, providing the
infrastnrcture for insfirction, research and cre*ivity and in
particular, to take appropriate measures for p,ronroting into
disciplinary, academie and meatiw pursuits in the Univcrsity;
to promoie etlnic studiss iike cthno archaeology,
etlrnonrusicology, satriya sanslniti;
to provide facilities and opportunities for graduate, post-graduate,
doctorats and post-doctorate education in various sphere of
culturr including languagc, Iiterature, visual arts, performing arts,

architecture aud fotklorc by instruction, training, research and

dwelopmcnt and cxtcnsion and by such other meaos as thc
University may deem fit;
to s€rvc as a cmtrc for fostcring co-operation and cxchange ideas

amorg the acadcmic and rpscarch communities;
to organizc exchnnge progratnmes with other Univcrsities snd
institutions of repurc in India snd abroad; snd
to undertake ruch other activities as rnay be rcquired to fulfill the
above objocts.

Porrrcrs and-
fimctions of&e
University.

5.

(v0

(vii)

(vii,

The University shall in particular exercise and perform thc follcwing
ps$ers and functions, narnelY;'

t"l to provide forguidetincs in geative arts and allied branchcs of
learaing;

(b) to grrni subject to such conditions as thc University may

dcterrnine dipiomas or ccrtificatcs and confsr dogrces and othct

academic diitinctions on the basis of examination, waluatioa or

any otber method of assesrilnent on deserving pcr$otls;

to confer honorary degfecs or other distinctions on persons for

thc creativc exc€llencc;
m institute Fellowships, oA,wards, Medals and Scholarships;

to recognize isstitutiin of higher tearning and ressarch for such

pu{po$s$ as the Univcrsity may determine;
io 

-appoint 
porsons working in sny other Unilysttf or

organization as Fellows and Visiting Professors of the Univcrsity
for rpccific pcriods;
to qottobota& or associate with other Univetsities or authorities

of iastifutiotrs of higher learniug;
to establish and maintain Colleges, Academies, Institutes and

Cultural Complorx;
to takc up doiumsrtation, translation and publication and for the

pgrpose,inter into arrangements with Othsr institutions orbodies;
to dectare a Colloge, Acadony or Institute as Autonomous;
to determine standards for admiesioa into tbe colleges of the

University;
to mako arrangerncnts for promoting geneml wclfare of the

tsachcrs, cmployces and students;
to regulate and enforce disciptine among thc employees and

students;
to receive donations and to acquire, hold" manage and dispose of
any movable or immovable ProPrtY;

(c)

(d)

{e)

(0

G)

(h)

(i)

0)
(k)

0)

(m)

(n)
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(e)

(q)

(r)

(s)

(o)

(v)

(t)
(u)

(v)

(w)

(x)

to make arrallggrents fcr promoting *re health geueml welfare

and mofal well-bcing of stndents and take such m€asurcs as

would fostnr in them habi* of lrard work, selfdiscipline and

spirit of servicc to society;
ti n* thc fces payable to the University and to demand and

reccive such fees;
to hold and managc endoumrents and brrsarics; and instituts and

award followships, scholarships, studentships, mcdals and prizes;

to in$titr$e and provide funds urherever necessary for carrying out

the functions of the UniversitY;
to c6pefate with &e other Universities or Institutions or

Authoritics or Associationsln such manner and for such purposes

as tlrc Board rnay determine;
to eshblisfu, maintaie figllage and confer recognition to hostels;

to co-ordinate, spperviseo rcBd& and contol thc teachiag and

sonduct of research wotk in thc affiliatcd institutions to the cr$ollt

dcernod neceseary;

to determine thi powers and duties of the officcrs and other

employees of thc 
-University 

other than those provided in this

Act;
to provide for inspcction of affiliated institutions and lay down

standards of insuuction and research;
to irutiUrrte md establish profcssorships, readcrships' lecturerships

ard any othet tcaching and rcccaroh posts requirad by the

Universlfy arld to appoint persons to suoh pfessorships,
readerships, lcctgrerships and othq teaching and research posts;

and
to do all such acts ard thing5 as may be required in furtherance of
the objec* of thc University.

No person chall, on grounds only on rcligion' ra[e, sagte, sox

d€s;nt, rcsidcnts, lalrgrragc, political opinion or alry other of
thesc, bc incligiblc for, or diseriminete against in respect of any

employment oioffice undff the Univenity or Mernbership of any

of the authorities g( bodies of the Uuivwsity or admission to any

coursc of study or rmearch in the Univcrsity :

Provided tirat tAe University may, in consultation with the

Governnrent, I€scrye Seats for the membsrs of the Backn'ard

Clals of Citizms or Schedulcd Castes or Schcduled Tribes or

women or aoy otler category of persons for the prypose of
admission as studcnts to any of the constitucnt colloges or the

institutions of the University of affiliated colleges and

irstifirtiors.

Uaivcrcity
opcnb all
alasscs asd
crocds.

6.

CHAPTER.III
T}IE CHANCELLORA}.ID OFFICERS OF THE UNTVERSITY

(t) 'The Crovcrnor of Assam shall, by virare of his office, be the

Chancellor of thc Uaiversity.
(2) Ttrs Chsncellor shatl be the head of the University and shall

when prcscnt, presidc at the mwting of the convocations of the

University

The Chmccllor ?,
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(3) The Chancellor shall exeroise the powers of overall supervisioa

ovrr thc University and take requisite $teps to de.rc[op it as cen$e

of excpllcnce in creativity, reeearch aad leanring.
Thc Chsnoellor man cither szo moto or on a refersrcc made to

him by the Vice-Chancellor under tbe provision of sub'section
(8) of *mtion 10 or by the Sane Government, by order in writing,
annut any prcccedingS of any of the authorities of the University
u&icb is not ia conhrmity with this Act, thc Statutes, the

Regulations, the Rulcs, or any other lsrv for the tirne being in
force:

Pmvidd &at bcfore making any such order, the Chancellor
shail call upon nrch autlrority to show cause as to why any such

ord*rshould not be made and considerthc cause il*y, shown by
such auttroriry wi&in a period not cxceeding sixty days at may be

fixed by thc Charsellor.
Tle Ciranccllor shall havc the right to suspend or disnriss aoy of
the ruthorities of the univssity and to take mcasures for the

interim administation of the Univcrsity:
PrCIvidd that bafore taking any such actiorr the Chrncellor

shall give an opportunity to such authority to show causs &5 to
why such an action should nat bc aken.
Every propod, for the confermert of au honorary degree strall

be subject to confirmationof thc Chascellor.
Ar rypcsl shall lia to ths Chsocellor against any ordcr of
dismissal passd by the Board or the Yice-Ctlancellor against any

cmployee concerned.
An-ap,peal under sub-section (7) $hall bc frled within sixty days

from the date of s{rtdce of thc order of dismissal on the cnnployee

concenred,
The Chancellor shall have powcr to remove Se Vice-Chailcellor
from office by aa order in uniting on chargss of mismanagcment

of funds or misconduct or for any other good and sulEcient
rsa80n3:

Previded that orders removing the Yice-Chanccllor under this

sub-section *all not bc passed until such charges arc proved by
an enquiry conductcd by an officor not below the rank of
Secptary to the Govarnmer! appointed by the Chancellor for the
purposc:

hovidcd linther tlrat the Vice{hsncellor shall not bc

remowd under this sub-section unless he hss bce'tr given a
reasonable opportunity of showing caus€ agairs the action
proposed to be taken against him.

The following shall be the officors of the unive,lsity, nslnely:'
(i) theVice{hancellor;
(ir) the Rogisrar;
(ili) ths Finance and Acoounts Officsr;
(iv) thc Controllot ofExaminstions; snd
(ri zuch othsr offiocrs as may be declared by the Statutes to be

Offiscrs of the UniversitY,

(4)

(s)

(6)

a',

(8)

(e)

0ffreers ofthc
Univ!trsity.

8.


